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leard Mr N koul 1ft' dYowisel for the Apphcait and 

Mr 	K d 	dandnic (ise tr the kaih avs: on whom a eopv 

Of this ( )II-witial 	App! icat!o1-1 	has already been served. 	Perused the 

nunenak placed on record. 

2 	(Ui on he views nlread' Ypressed hv this lri bnna C1 

'I V4 2)2 i,id or the Honhe I-l'h (ourr of ()ricsa (daled 7 06 

rendered in ( ) U , 	S4S) 	the A! 	do 	 a  

snhnued 	rnresentation 	wider 	Annexure 	A 7 daled 

	

I ('t7 06t
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Anneyure-A 7 	It mpears the grievance raised by the 

A nnl icnnt in the said reprecetjtation has not vetbeeni nsvered and. In 

the 	said wt ni ices the applicant has t led the present ()riinaI 

Appi cation i!lder Seoion I o dthe A Act, I  )85 

3 lithe rie\anes of the App 11 are really covered under the 

h.1emen1s o this ! nhuna under Anriçure-/ cia ied 2 l )3 I 2 and 

1 the ()r,sa Hioh ( olrt dated ()7.OA () 	rendered In Oil 

\:o-. "4 	i hen the RenondeiiR should cn e due 

',onsideraiion to the 'anie mid na reasoned orderas evned,unustv as 

possihle viIhin a perie (if from the (late 01 receIpt 

( !'i ('I t tns order 

- 	win) Ille nhoe ihsemtiosand directir- r ihi 0 A 

1 	 i 	 e1 	 coies 

and free copies of thic order h.cjko liand:d oer to the 

I 	ii 'Himeariiis ' hot the nariie' 
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